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Contributory Health Service 
Scheme

1121. ShrlmaU Maydeo:. Will the 
Minister of Health be pleased to 
state the «mount recovered from Cen
tral Government employees by way of 
contribution towards the Contributory 
Health Service Scheme during 1954
35?

The Deputy Minister of Health 
(Shrimati Chandrasekhar): Figures
for the period mentioned are not yet 
available.

Indian A irunes Corporation

1122. Shri T. B. Vittal Rao: Will the 
Minister of Communications be pleas
ed to state whether it is a fact that 
the Conduct Rules framed by the 
Indiflox Airlines Corporation do not 
conform to the provisions laid down 
in the Industrial Employment (Stand
ing Orders) Act, 1946, which is îp- 
plicable to the Corporation?

The Deputy Minister of Communi- 
oaHons (Shri Raj Bahadur): Under
Sub-Section (2) of Section 3 of the 
I^ustrial Blmployment (Standing 
Orders) Act, 1946 the Eules framed 
in respect of a Concern should con
form, as far as practicable, to the 
Model Rules given In the above Act. 
The Conduct Rules framed by the 
Indian Airlines Corporation are most
ly oTi the lines of the .Model Rules. 
Necessary action for getting these 
Rules certified under the above Act 
has al?o l ^ n  teken by tJie CorpQ^* 
tlon.




